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In view of the order péssed in

Misc. Petition No.133/98: the ioriginal

application No.85/98 1is restored to

file and is fixed for admission on
( 1.7.98:
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On the prayer of Mr.A.K.Roy learned
counsel appearing on behalf of the

applicant case is adjourned till 8-’7-98
for Admissione
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Mr.A,KeChoudhury, learned “ddl.
CeGeS.Ce 1is unable to attend the Tribunal
as he is not too well. Mr.A.KeRoy learned

counsel appearing on behalf of the

applicant prays for short adjournment.
"We grant -1 -week time ag a last: c:hance.

t Ieist ~it- on 152798 ﬁor— Admisé;ion.
" -“Fhe Stand.tng Coynsel - Arunachil Pra-

1 desh ‘has not -entered appearance.‘@ir.&.lh*

Rory 'will inform-the.counsel., Sr.Govern-

f ment Advocate, Arunachal Prades should

produce the relevant records. /|
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Mr A.K.RoOy,learned counsel ﬁor the
applicant informs that he gave al letter
to the Government Advocate, Arunhchal
 Pradesh intimating that the case\ would
‘he taken up tcday for considerat.ton of
 admission. However, today there ﬁs no

| representation on behalf of the ¢ovt.

[ of £ Arunachal Pradesh.
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principal Chief Conservator of Forests,

- Government of Arunachal Pradesh that the

case will be taken up on . 3.8.98.

Registry‘to send the notice by speed
post.
" List on .3.8.98 for admission.
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; On the prayer of Mr.A.K.Ray,
learnéd counsel a@ppearing on behalf of

- the applicant case is adjourned to .

| '13-8-98 for consideration of Admission.
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The applicant has come against the
non consideraticn of his appointment
| to the IFS (AGMUT Cadre) though he was
selected and his position was at serial
No.5. However, the applicant does not
' know that how many posts were vacant.
' In this connection the applicant submi-
tted &
Envircnment and Forests,
‘Arunachal pradesh, Itanagar with a
request that the same might be forwarded

representation to the Secretary,
Government of

| to the Government of India and by

Annexure-4 the said representation was
forwarded to the Government of India.
However, till now according to the appli-
cant the said representation has nct
been disposed ofe.

We have heard Mr A.K.Roy,learned
counsel appearing on behalf of the
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Addl.C.G.S.C for the respondents. On
hearing the counsel for the ﬁargies we
feel it expedient to direct &he Secre-
tary to the Government of India,Ministry
of Environment and Forests, &ew Delhi
tec dispose of the said repre%entgtion
as early as possible at any rate within
3 ménths £rom today. If the applicant
is still aggrieved by the ordgr of the
Sec?etary he méy approach.thﬂs Tribﬁnal
again. - ] "A .
The application is diSPOSFd cf. No
order as to COSts .- ' |
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